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THE COAL BEARING AREAS (ACQUISITION AND
DEVELOPMENT) AMENDMENT AND VALIDATION
BiLL, 1971.

THE MINISTER OF STEEL AND
MINES/Zeq1R@ 3% T Har

(SHRI S. MOHAN KUMARAMANGA-
1 AM) : Sir, 1 beg to move :

That the Bill further to amend the
Coal Bearing Areas (Acquisition and
Development) Act, 1957, and to validate
certain acquisitions of land or rights in
or over land under the said Act, as

passed by the Lok Sabha, be taken into
consideration,

i

As this House is fully aware, the Indus-
trial Policy Resolution of 1956 laid down
that the future development of coal indus
try in the country was the responsibility of
the State, and all new units in this industry
would be set up only by the State except
in exceptional circumstances as laid down
in the Resolution. Accordingly, under the
Coal Bearing Areas (Acquisition and Deve-
lopment) Act of 1957, powers were taken
interalia for the acquisition by the Central
Government of unworked coal bearing
areas covered by private leases or prospect-
ing licences. This Act provided for acqui-
sition of virgin lands including under-
ground minerals or rights in or over such
Jand in the same manner as the Land Aqui-
sition Act of 1894,

Under the Land Acquisition Act the
practice was to issue a single notification
under section 4(1) of the Act indicating
that land in a locality was or was likely to
be needed for public purpose. This was
followed by one or more declarations under
section 6 of the Act in respect of different
portions of land specified in the original
notification to the effect that such portion
of land was required for a public purpose
or for a company.

However, in 1966, the Supreme Court
held that once a declaration under section
6 of the Act was issued, whether it be in
respect of a part of the land comprised in
the notification under section 4(1) or in
respect of the whole of it, the effect of the
initial notification is exhausted and no fur-
ther land can be taken by further issue of
declarations under section 6 of the Act,
That is to say that only one notification
can be issued under section 6 arising out
of an earlier declaration under section 4.
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The Government can issue a fresh notifica-
tion in respect of some area under section
4, again followed by another notification
under section 6. 1In such cases, the com-
pensation will have to be paid on the basis
of market value prevailing on the date of
the second notification or the third noti-

fication or the fourth notification, as the
case may be.
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Now to overcome this, the Land Acqui-
sition Act was amended in 1956 by the
Land Acquisition {Amendment and Vali-
dation) Act 1967. This amendment pro-
vided that more :han one declaration
under section 6 may be issued from time
to time in respect of different areas of
any land covered by the same notification
under section 4(1) of the Act.

So far as the Coal Bearing Areas (Acqui-
sition and Development) Act 1957 is con-
cerned, the terms of the Act are more or
less the same as in the Land Acquisition
Act. What we were doing now really is to
amend the Act to bring it in line with the
amendment that we have made in the Land
Acquisition Act. By doing so, a single
notification under section 7(1) of this Act
which corresponds to section 4 of the
Land Acquisition Act, can be followed by
as many notifications as necessary covering
those particular areas mentioned in section
7(1) followed by more than one declara-
tion under section 9(1) of the Act. It is
neither possible nor desirable to reopen all
these cases as otherwise it will dislocate the
working of National Coal Development
Corporation, Also fresh notifications will
involve higher incidence of compensation
payable under the Act, Therefore, we are
proposing to bring it in line with the Land
Acquisition Act. 'That is the substance of
the amending legislation that is now being
brought before the House.

I would like to mention another point
under the Coal Bearing Areas Act. When
rights under a mining lease are acquired
compensation is payable to persons inierest-
ed and entitled and royalty and other dues
to the State Government. Where, however,
virgin land including underground minerals
is acquired under the Act, the same Vvests
in the Central Government free from en-
cumbrances and > compensation becomes
payable in respect of the minerals lying in
the said land. The State Governments
have, therefore, been representing from
time to time against the loss of royalty
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in such cases, So we have decided that

the State Governments should be paid

such sums as they would have been en-
titied to receive by way of royalty had
these areas been granted on lease to pri-
vate parties. So a section is also intro-
duced here by which such dues will be paid
on an ex gratia basis from (ime to time.

There are a few formal unimportant amend-

ments of a procedural nature and I would

request the House to consider the Bill.

The question was proposed.

SHRI KALYAN ROY (West Bengal) :
Sir, while I support this Bill, I want to
point out certain facts and certain deve-
lopments which very much affect the coal
mines and particularly the Industrial
Policy Resolution to which the hon. Minis-
ter had already referred. As per the In-
dustrial Policy Resolution all coal units
must develop in the public sector. I want
to know whether it is not a fact that even
today very big monopoly houses like
Andrew Yule, Bird, Karamchand Thapar,
etc, have vast areas under their control
and lease which they have not developed
s0 far and which they have no intention
of developing and they also contain very
good coking coal. If that was the Indus-
trial Policy Resolution what prevented the
Government from actually implementing
it so far ? Why were they hesitant The
other day 1 asked a question to which !
did not get any reply whether the Western
Bengal Coal Ficlds Co. which belonged to
the Birlas had applied for mining licence
in Rajasthan. It is stated that these appli-
cations are today pending in the Ministry.
I do not think what was intended in the
Industrial Policy Resolution is being pro-
perly implemented. Of Course I must
congratulate the Minister of Mines, Today-
this should have beea done 20 years back—
he has taken courage in both his hands
and has actually moved in to correct the
mis.akes sins and crimes of the past by
taking over 214 coking coal mines but
while I praise him, while I congratulate
him, I must have to say that even today
half the total coal production is in the
hands of the private sector. If his argu-
ments for taking over the coking coal
mines are that they were nor conserving
coal, that they were not running the mines
in a proper, scientific and rational manner,
are they not equally true of the mon-cok-

ing coal which is actually important for
our power houses, for our railways and
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for our industries ? If the coking coal
mines were not run properly, if the mines
were being destroyed, if reckless slanghter
mining was being done, is it not also true
of the non-coking coal mines whose num-
ber today is over 400, whose production
today is roundabout 40 million tonnes and
which control over 100,000 workers So
if he stops at this stage and does not take
over the non-coking coal mines India will
face a very serious famine of coal in the
near future which may completely throttle
all our plans to develop power houses,
thermal power stations etc, So the time
has come to take over not only the coking
coal mines but all sorts of coal mines
vimich the Government, perhaps because of
the pressure of mine owners have not
touched. This is not enough. Has he
got the time to see what is happening in
the national coal sector ? It is all right
that the Government has taken over 214
coking coal mines but I am afraid although
some progress has been made things are
not as good as is being painted. I find to-
day although the Government assured on
that the contractors who control about 40
per cent of the workers in the coal mines
will be removed and direct payments will
be made, in a large number of cases the
contractors are there. In some cases the
contractors are the managers or their rela-
tives are managers. Even today when Mr.
Kumaramangalam and Mr, Chari are sup-
posed to look into the affairs of the coal-
mines, the workers in the nationalised
coal-mines in the coking sector are not
getting the wages they should get and which
he was promising that they would get. In
between there are vested interests who
are trying to sabotage both from within and
from without the take over of the coking
coal-mines. I find there are agents, The
agents have been kept in the Karamchand
Thapar coal-mines and in the other coal-
mines who are creating labour unrest by
not paying the workers their due wages.
1 am surprised and I do not want to attack
the Custodians. They have taken over
just now. They are doing a good job.
Even so sometimes they are not as alert
as they should be. In the case of one col-
liery Gonudih, colliery, it was found that
the Manager was colluding with his bro-
ther-in-law, who was a contractor, and was
not paying the wages which should be paid
to the workers. It is being shared between
the Manager and the contractor and some
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to manage the nationalised concerns dis-
miss the workers and then contractors come
and attack the workers. Is the scuffle one
contractor was killed. 1t is unfortunate
that Mr, Bose-Mullick is the Custodian
and he has not taken any steps in this re-
gard, This is a very serious development
which might affect industrial relations in
that area. The entire working-class, the
AITUC, the INTUC and the HMS, all
the central trade unions have clearly
stated that they will give whole-hearted
support to this nationalisation, but their
support has not been taken properly. I have
not seen any meeting taking place to solve
the difficulties. On the other hand I am
afraid the Government and particularly
the present set-up is in some ways directly
and indirectly succumbing to the pressure
of the private sector, which is responsible
for the looting. [ can give you one exam-
ple. In the Begania colliery, the agent Mr,
Boudha, was responsible for removing all
the Godrej almirahas, the rails and other
things from the colliery. Today I am
surprised that he is being kept as an agent
of the colliery. The railway lines which
are needed for the movement of coal un-
derground were removed. He is today be-
ing kept as an agent. There are 31 workers
in that colliery. Suddenly I found that the
Custodian has dismissed all of them, ex-
cept 13, Is this the result of the co-opera-
tion of the workers and the trade unions ?
Out of 31 workers only 13 have been kept.
This is how sabotage is going on. Again
I am drawing the attention of the Minister
to this. What sort of people have you
kept in the Purchases and Sales Depart-
ment ? Those officers, the top tycoons of
Bird and Company, are given the entire
job to look after the sales division. Why "
Could you not find be ter young techni-
cians, young people, who have fought for
nationalisation and who are wiiling to give
you co-operation ? Mr. Kumaramangalam
may know that every step will be bitterly
opposed by the vested interests and a large
number of them unfortunately are from
your party. [ am qui'e sure and I do
want to give a warning that there are ele-
ments in the ruling Congress Party in
Bihar who are most unhappy about this
mationalisation, Certain slogans have been
raised which are dangerous and which will
disrupt the entire nationalisation scheme
in the name of Bihar for the Biharis.
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Other types of slogans have been raised. I
find that behind these slogans is the sha-
dow of the big tycoons who are not re-
conciled to their loss of the coking coal-
mines. They are desparate today. From
Dhanbad the Bihar politics was corrupted,
It was from the Dhanbad black money that
a number of Bihar politicians, a number
of trade unionists built their big houses,
and bank balances. They are so fantastic
and so big that T cannot find any word.
You have to be cau‘ious about this. In the
proposed Corporation that you are going
to set up, will you take those people
whose record is absolutely black in rela-
tion to workers, in relation to safelv, etc.?
Would you bring in those hated IAS
officers to head this Corporation This
House and the other House have so long
opposed this, ‘TRe public sector is losing
because at the head we find IAS -.nd ICS
officers. But here . the biggest ch.llenge.
214 coking coal min-« ~f all shapes and
sizes are there. Will you hand them over
to the IAS office's, to the bureaucrats
selected by the Bihar Government, to the
discredited officers who have been thrown
out of other public sector enterprises ?
Or will you take the cooperatic® of the
trade unions, of the scientists, of th- tcchni-
cians and of really efficient people sc that
they can really do a good job and rum
these mines which have been nationalised ?
Lastly, I should say that labour trouble
is being fomented by the vested ‘nterests,
and your Custodians, they were good and
alert at the beginning, but they are Dot
as alert today as .t the beginning. It 8
for the Union Steel and Mines Minister
to be more vigilani and more alert so that
the good work is not spoiled because a
great attempt is being made to dis upt pro-
duction by the capitalists and by the cor-
ru~t noliticians who so long got money
from the coal mine owners, under the
garb of various slogans such as “jobs for
Biha-is oniy” and others, I would support
that local people must get first preference.
There is no doubt about it. But at the
same time these p:ivate mine owners and
others should not be allowed to slide back
into top positions in order to show aftera
few years that nationalisation has not im-
proved matters. I can assure you, nation-
alised mincs conld work better. This year’s
production is a little better than the pro-
duction wiich was achieved when the mines
were under the private sector, 1 thank
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the Cus.odian, Mr. Chari. But the time
has come to be more alert and for that,
the trade unions will cooperate, 1 want
to know whether the Minister will cooperate
with the tiade unions. That is the question
that he should answer.

SHRI MOHAN LAL GAUTAM (Uttar
Pradesh) : I support the Bill, and would
offer a few rematks, When the Industrial
Policy Resolution of 1956 was passed, I
think it was in the minds of the framers
of the Resolution that due importance to
coal should be given. Coal is an article
which is required for the development of
industry, agriculture and for all social ser-
vice aclivilies. And the NCDC was form-
ed to take charge of the public sector un-
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dertakings so that enough coal may be
supplied to all concerned and that there
should be no scarcity of coal, I need

not dilate upon the importance of coal and
s requirements, But 1 want to draw the
attention of the Government and especial-
ly the Minister in charge of coal, that the
supply position of coal today is not satis-
factory a; all because firstly, the NCDC is
a junior partner in this sector of producing
coal. The private sector is a major partner.
And coal is not produced really, it is
wasted. Coal-raising is limited by the off-
take that takes place. If there is enough
of demand for coal and there is enough
of capacity to carry the coal from the pit-
heads to the consumer, then coal will be
raised in sufficient quantties, This posi-
tion existed before, In 1962, there was
scarcity of coal and I think within a year
or so the whole picture changed. Within
a year the position was like this that there
was enough of coal, enough of transport
facilities but not enough of consumers.
Today the position is that the demand is
there, the supply can be there but trans-
port facili.ies are not there, and therefore,
there is the scarcity. The removal of
the scarcity of coal will depend upon the
success of our development, upon our
economic growth, Industry will be ham-
pered. Agriculture will not be able to
develop as much as it can, Social ser-
vices like roads buildings and everything
will not be able to reach the targets fixed.
Take, for example, the coal price. The
coal price has gone up by nearly a hun-
dred per cent. The price of bricks which
was nearly Rs. 34 per thousand is today
Rs. 110 per thousand, If we plan for four
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rooms we can hardly construct 24 room-
The furniture required, the men required
all will be cut down and our development
will not be to the extent we want. The
money will be spent according to the plan
but the targets will not be achieved in terms
of commodities, in terms of achievement
so far as the projects are concerned.
Therefore, my question is that in spite ot
the fact that responsibility was thrown on
the N.C.D.C. after 1956 to meet the re-
quirement of coal, we find there is great
difficulty in getting coal these days. Sii,
I may say that today the responsibility of
supplying coal is not that of the Muinistr\
of Steel and Mines, The demand of coul
cannot be met by the Minisiry because

SABHA]

they have not got the necessary control and
necessary ineans to carry coal from the
pit-head to the consumer. Their difficulty
is that coal can be raised as much as is
required. But if the transport facilities arc
not there, then the Ministry of Steel and
Mines will be helpless. This has happened
after the decontrol of coal, Coal wus «
controlled item previously and coal could
move according to the instructions of the
Coal Controller and his offices. After de-
control the Coal Controller and his offices
go out of the picture, Now the responsi-
bility of carrying coal is that of the Rail-
ways. The Ministry of Steel and Mines
has no say in the matter. Therefore, it 1s
a very serious matter, The Government
or the Parliament has give nthe responsi
bility of supplying encugh coal to the De-
partment of Coal and the National Coul
Development Corporation, a public secior
undertaking, But they are helpless. There-
fore, my suggestion is that the Government
and the Ministry of Steel and Mines will
have to think whether it is not time to
control coal so that the responsibility
thrown on them can be met and coal can
be supplied by the Coal Department to
the consumer, so that progress in agricul-
ture, in industry, in the CP.W.D, in so
far as roads, building and every th'ng is
far as roads, building and everything is
the things that I want to bring to the
notice of the Government. The Ministry
of Steel and Mines and the public sector
were started mainly for this purpose. The
Tndustrial Resolution was passed that the
entire future development of coal would be
in the public scctor. But they are not able
to meet the demand and they find them-

selves helpless. I do not know what the
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thinking of the Ministry is, But the ques-
tion is they will have to answer Parliament.
If they find any difficulty I think they must
remove jt. One of the suggestions that 1
want to make is that unless the Department
takes the responsibility and brings about
control again and decontrol is done away
with, they will not be able to discharge
the responsibility entrusted to them.

Previously there was a committee for
coal distribution set vp by the Ministry of
coal. That committee was a good forum; all
the concerned interests, the colliery owners,
the merchants, the consumers, the Govern-
ment, the Railways and shipping, were all
represented. It was a good forum and they
could discuss things there, with the result
that if there were any difficulties, they
could be removed, I remember one thing,
that previously it took 28 days for a wagon
to come back for loading to the pit-head.
After the clearing of the obstacles that
stood in the way by mutual discussion, the
number of days was reduced to perhaps 10.
Tt means that the carrying capacity of the
Railways was practically three times.
Therefore, something has to be dévised to
remove this scarcity of coal that exists
to-day and which is retarding the economic
progress of the country.

Sir, this is only a measure for the un-
worked areas, i.e. those areas which have
not been worked, But as my friend, Mr.
Kalyan Roy said, these private-sector
wallahs who are major partners and who
produce more coal than the public sector
or the NCDC, do all sorts of mischief and
create all sorts of difficulties. They do not
pay the wages that are recommended by
the Wage Board; they do not give facilities
that they should give, with the result that
their cost of production is less. But the
public sector undertaking has to abide by
all these things, they cannot afford to neg-
lect the recommendations of the Wage
Board, they have to provide all the facili-
ties to the workers; they have to prove that
they are ideal employers, Therefore, their
cost of production goes up. Now, one
point that I would submit to the Govern-
ment is that when the public sector under-
takings like the Railways or semi-Govern-
ment undertakings like Electricity Boards
want coal, they ask for tenders, Naturally
the tenders of the public sector undertaking
will be a little higher because their cost is
higher. Because they are ideal employers,
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they give full wages and full facilities, their
cost is bound 1o go up, whereas the cost
of those who are unscrupulous, who do not
pay full wages, who do not give all the
faeilities that they should give under the
Act, is less and, therefore, their tenders are
less than the tenders of the public sector
undertaking, And the Chairman of the
Electricity Boa:d or the others will say,
“How can I accept a higher tender when
a lower tender is available 7 May |
suggest that in Government undertakings
and in semi-Government undertakings,
there should be a rule that collieries which
have not fulfilled their obligations, i.e.
which have not implemented the Wage
Board award or have not given the facili-
ties that they should give, should be black-
listed as tenderers. They should not be
allowed to tender because they have not
fulfilled their obligations and they are
cheating the labour. Therefore, they should
be blacklisted. If this is dome, then natu-
rally the public sector undertakings and
one or two or three private sector col-
| lieries who have given all the facilities that
they should give, will get a chance, Other-
wise, these small colliery owners will be
excluded, What we see to-day is that be-
cause they supply cheaper coal, their ten-
ders are accented and the NCDC is a
loser in spite of the fact that it is a public
sector underinking and a public sector
undertaking has to supply commodities to
!'another public sector undertaking like the
i Railways or a semi-Government under-
taking like the FElectricity Board. But they
are exdluded because their tenders are
higher. My suggestion is that public sector
undertakings may supply coal to other
| public sector undertakings without any
| tender or without any competition, at a
fixed price to be agreed upon by the
parties, Secondly, public sec.or under-
takings employ middlemen to supply coal
to other public sector undertakings., 1
do not know why money is paid in lakhs
to these middl:men by way of com-
mission. Why not one unit of the Gov-
ernment supply to another unit of the
Government any commodity at a fixed
price to be agrced upon by both. Arbi-
tration can be made by the Government,
Therefore, I suggest that these middle-
men beiween public sector undertakings
and public sector undertakings should go
and they should not be paid laskhs and

millions of rupecs by way of commission.
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The difficulties will remam so long as the
pnvate sector 1s a major pariner. If you
want to develop the country, if you want
to supply this most essential article for
the development of the country, then we
have to nationalise all the private sector
coal mines Without that, T do not think
that the responsibility that is given to
this Ministry will be fully discharged
With these words, I support the Bill
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ZHAET FHT TG T, AT 9T sqT
w9 AATA Fr AT faA g 7 e
foea @1 @ € SIS R0 9% &9
aAge AaT w4, @@l 9%
W AEE & AT AT 9 | IR
avefua) &1 agt 9< vgAREe fHar or
T &) WST SFT AT FL 300-
400-500 To F FAT AT gl & AAGA
M Ag GRA AT W & FF e
A ATRFY T ATGH 1A § AT %)
famgfcds s afae a8 § 1 i
¥ guman g B wwax fafeer aww
FY FTH 6T 34T ALY |

W at suar e wmar § fw
T AY WY A<E; aTq FEI, IHHT
 AqEy @Y FE | AW LT FY
wifaa<; g et fF a=ae 9 Jue-
AW TG far e & Sfend
F WY AAFATIST FAT FAMGY | 3T
Y W ST AT AT AT ZHHT AG VAT
A VT Y 3ATST T FhaT @A |

R GFA | AT F4T AT § 2
agT AT AN F FIOT FATE ? Y aA)-
44 § are| & 3 3y faong & ange
H% 3 ¥ YT & Far faara
AW § AR TETA BT W E
T ag &ar 3 f areew o9 Sl
g o Zvefor Siw Ad gt i
e ag gar & f A WL e g )
T & fag S & sWi 3 @
=t fesim FT & forg w1 qar gai
FY @9 AT 9TqT ¢ | zafIT q emrady
FAT 9T E_F S N @9
FIH TAGT §, T AT A=WT IIMAT
g afew z9 oW & A H7 oy
1T WLH &, IAD] ATASTZH FTAT
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A AT AWEATIT FT A 30 TR F
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T A WA F Argfas fide
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gL fergeam &1 adl &1 ol &
@ AR 7 gFEd w9 oaiEe o
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f& oy W Aw AT AN O¥, der
gt grm |

gOfNT & aU#  HAGFAR 3T
g | wfax § Fgm fF s ot 9ga
T g1 T Wit R Amerss
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aTgT 7 FLAF a9 gwmar g fm g
Wt AE FT @I | 6 qHAAT §
f& wR FAR W F) 9ga 97 A
21 R ot T AvEATE #1 |
T $39 F 1T | 39 faq ) qoE
Fa g 1]
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et s 1 9 FIA A\ IV Ay
Fr ST IEHT R AT ¥ oSwd ;@
AW TN A frg Fagawad € e
AW 9 & GG 4 a3 I9 qafa
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THIX IF AW Ay Il F1 0 qq §
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P g 5 @ FTE F Al SEe
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IUF Ao & 9% 999 IV 95N
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- IT R FeoTT FT AT A IAHT
St wfas g 98 98 a9t ¢ i 9@
feett 7 felt @3 omT Ao FR
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qg I 9 FE wEF WY A &) TIT
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W @ g W) g9 3rq & ofr g
g & g fFll qafa a1 o7 =@
F A MATALT F A §99T-
WX IqHT qeqiws F1, a1 g7 gfew
¥ Al @ Ffemeat dar gd € R
JE & 39 9T 1 F9aT WHT B
Ffe ¥ Jawfi 1 T g9 @ 3 AR
FFEA AT AR Y AL TGIT FA
IWF T3 F| GHTETT T6 AGE gia at
uqr 7T @A fw ag iR feea
g ¥ qofa #7 afgugw fear 9w
A gt A S § ow fag Ieew
HR TN § Farar & oSea ey,
feari & faq ar o 3uF @ @nfi
g S wfgsm § S 510 FE Y
UFT AT T I F1 G AT T 9
gy AE g AT T AR q WawAq A
T T § &= w)oF Al
FEH AL ISTAT § TaT AU @A g |

SHRI DWIJENDRA LAL SEN GUPTA
(West Bengal) : Mr. Deputy Chairman,
Sir, T rise to support this Bill except one
Clause, rather the proviso to Clause 6.
The proviso reads :

“Provided that no person who has re-
ceived the amount otherwise than under
protest shall be entitled to prefer any
such claim before the Tribunal.”

There are two categories of people. One
category of people who are docile enough,
they accept the compensation without pro-
test. There is another type of recalcitrant
people, litigation-minded people, and they
receive compensation with protest. Now,
by virtue of this proviso the docile people
will be denied the opportunity open to the
recalcitrant people to prefer the claim be-
fore the Tribunal. So, some people only
will get the benefit of this Clause. I am
opposed to giving any concession to those
also who receive compensation under pro-
test. A mere protest should make no dif-
ference. Otherwise, it will amount to dis-
crimination. “Under protest” or any other
words, they will only encourage. in future,
people to accept all compensation under
protest or without prejudice, and this type
of encouragement should not be allowed
by a proviso like this,

[23 NOV, 1971]
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Now coming to this Bill itself, this is a
simple Bill on acquisition of coal-bearing
land. There were come defects but the
defects have been regularised. But what
is more important is the legislation that
will be coming in future and I shall mainly
deal with that just with a request to make
a comprehensive Bill in relation to the
coal industry. This type of pieceme-l Bill
is not the need of the hour. The nced of
the hour is a comprehensive Bill, This
piece of legislation relates to land acqui-
sition, land which bears coal. Next we
shall have a Bill on the management of the
coking coal industry. Then possibly we
shall have a Bill for management of the
non-coking coal industry, Possibly, there-
afier we shall get a Bill for nationalisation
of the coal industry, Why all these
Bills ? There might be reasons I do not
deny. But there are some actions which
could be taken together. So far as the
nationalisation aspect is  concerned, of
course there is the guestion of paying com-
pensation to the nationalised  industries.
Why should you not take over the manage-
ment of the coal industry as a whole in-

cluding those uneconomic units and amal-
gamate them ?

158

Mr. Deputy Chairman, Sir, the coal
industry, in my respectful submission, can-
not scientifically be said to be the coking
coal industry and non-coking coal indus-
try. After this Ordinance it has come to
our notice that there were some companies
whose coal was never copsidered as coking
coal for the purposes of the steel industry
but they have been included and  thers
were some companies whose coal was sap-
plied to the steel industry but thzy have
excluded. Then what is the test ? Second-
ly, there are industries where non-cokinz
coal and coking coal were used togeiher
profitably from the management aspects—
I mean the employees. Now, if you take
over this profitable part of it, there are
very good and valid reasons; I would mot
object to its being taken over. But then,
what becomes of that section of the coal
industry if you do not take over the pon-
coking coal industry? They will be
closed eventually and people will be
thrown out of employment. Can we not
plan it comprchensively, ourselves ?

All the vices we find in the coal indus-
try arc present not only in the coking coal
industry but also in the nomn-coking coal
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industry. If we take away one set of vices
by taking over the management here, why
should we allow the same set of vices or
a different set of vices to continue in an-
other section of the same coal industry ?
In Calcutta, these coal management firms,
—call it Turner Morrison, call it Andrew
Yule or Karamchand Thapar or Bird—
they have management agencies for many
coal companies. The managing agency
system is pone but in spite of that the head
offices of those coal companies are there
in the offices of these management houses
and they are managing things by some
arrangement. After this coking coal indus-
try has been taken over, there hag been
a commotion created in Calcutta proper,
particularly in the  sensitive  Dalhousie
Square area where the employees are pass-
ing sleepless nights about their future.
Where do they belong ? They belong to
the mine itself. If vou take over the mines,
and not these employees how these em-
ployees will maintain themselves? To-
morrow when you will say that the other
units of the industry will be taken over,
those employees related to the same will
be thrown into the street, Even if the
coking coal industry goes to the Govern-
ment, how can you help them ? That is the
position there and demands an answer.

T understand several representations came
to meet the Minister, and I would request
the Minister to bear this aspect in mind.
This is a human aspect without which this
question of taking over of the coking coal
irdustry or non-coking coal industry can-
not be considered complete. In this con-
nection, may T remind the Ministey that
when the Gold Control law was enacted by
an Ordinance and thereafter by an Act in
1963 and in consequence the goldsmiths
became a!l unemployed, the then Finance
Minister, Mr. Morarji Desai, on the floor
of the Lok Sabha said “I considered this
subject for long eight months but I had
never considered this hurnan aspect” ? That
is the aspect concerning these employees
here. Let Mr. Kumaramangalam not re-

pent like that, Let him not say that 1
comsidered everything but not the
human aspest of the employees
now workiny in the head offices
of these companies or those who
are employed by the some forum
in the management of those coal compa-
nies which are being managed by these big

.
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How to understand that aspect? For

that, he should invite the trade union
leaders concerned with those companies. '
They should not believe the employers

because they might have overt or covert
reasons, they might have motives. So the
Minister should, before he prepares the
Bill, hear the union leaders and he should
make a clear provision safeguarding all the
interests of the employees in the Bill that
is to come. -

Sir, the other aspect with which I should
like to deal in this connection is that it is
very pood and I must congratulate the
Minister for taking a bold step of taking
over this management. But we have seen
even bigger things than this. Following
nationolisation of Life Insurance industry,
they have created only 75 monocpoly
houses. Thereafter we have seen nationa-
lisation of 14 big banks, but that has not
brought much change in the society. There-
sfter there has been nationalisation of the
General Insurance Companies, FEven if
we hear tomorrow about the coal indus-
try being nationalised, that will not be
helping the poor people of this society so
much unless there is a scheme or imagina-
tion behind it and for that also the ex-
periences of the National Coal Develop-
ment Corporation should be taken into
consideration,  With this NCDC, the
coal industry was partially nationalised and
therefore the experiences of the NCDC, its
merits and demerits should be applied to
that scheme. They have taken a big pro-
ject in hand but where s the personnel] to
run it. The existing management personnel
is very old and outdated. Unless the em-
ployees of the old private sector manage-
ment who are there are trained and given
the opportunities to take up the new res-
ponsibilities, I doubt whether they  will
succeed in this project,

In this connection, let me add by con-
trast here that the Minister has gone ahead
with this project but in respect of the
Ministry of Petroleum and Chemicals, the
position is different. On 16th November,
last Tuesday, in reply to my Unstarred
Question No, 105, Shri Sethi, Minister of
Petrofeum and Chemicals, said that the
Smith Stanistrat Company Ltd., Calcutta,
has been reported by the State Government
to be mismanaged and malpractices gare
alleged and that it is on the verge of
closure and about 1100 of its men are
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coing to be retrenched but in the end he
has said that the Government was con-
aderimg the matter How long the Gov-
ernment was consideiing the matter 2 T
wonder 1f there 1s anything yet to be con-
sidered after that reply  Sir, I have doubts
about all this The Governnent makes
Ordinanggs to take over concerns imme-
diately, as and when required and in those
Ordmances they make provisions to rob
some of the existing rights of the employees,
even the Industrial Disputes Act 1s not
applicable 1n therr respect If they have
to do so they should at least not touch the
existing rights of the workers They say,
well that can we do to keep the industry
going ? If 1t 15 so, at least after this reply,
they should haye stepped in they should
have taken over this management 1mme
diately and save it from further deteriora
tion
alse I congratulate this Minister and 1 hops
this Petroleum and Chemicals Ministrv will
take note of it

SHRI BHUPESH GUPTA (West Ben-
gal) Sir 1 also support the measure
which 15 before us but T have got up to
mention one or two pomts First of all 1
do not see as to why the Government
should have stopped halfway instead of
nationalising the entire coal industry There
i1s no reason as to whv the other mon-
coking coal mines should have been left
out of the scheme of a2 measure of this
kind For the last seviral vears we have
heen pleading 1n this House that such a
vital ndustry as the coal industry should
be 1n every way in the hands of the nation
not only in the matter of some regulation
and control but also m the sense of owner-
ship, management and <o on

Now, Sir, the grow'h of monopoly capl
tal m our countrv hdas been largely con-
tributed to by the tycoons i the coal m
dustry and the allied industries  Every-
bodv knows how the British started these
industries 1n our part of the country with
a view to exploiting not only the resources
of the country but for bwilding up a vast
system of empire, plunder and explosta-
tion The managmg agency system as it
was called was closely associated with the
development of the coal industry 1n our
country in order to enrich the foreign ex-
plotters and also to drain away the re-
sources of our country Therefore I think
6—L1101 RSS/71

[23 NOV 1971]

Dovclopment) Amdt. 162

and Validation Bill 1971

when you are gomng to take a step of this
kind you should have wiped out that aspect
of the dark legacy of the British regime
That has not becn done but I here the
Government will soon do so

a
2

In this connection, however we a4 2 get-
ting a lttle distuibed by certain tiends 1
the ruling party and 1n the ruling circles
It 1s good that on the one hand we see
such industries as coking coal are nationa-
lised, it pleases us but at the same time
when we see the same monopolisty are
commeg back with therr patrons—those 1n

Mr Deputy Churman by contrast |

the undivided Congress who left the party
are now being taken back in all puarts or
the country and put into the so-called
| ad-hoc committees we have our apprehen-
"sions  Are we 1o understand that thav Jeft
that side to come to thig side for  picnic
for 1 few days and then to be taker bk
m the Congress Party and put the
ad hoc commuttees 1n the name of reorga-
[ nisation of the Congress > If so, thea why
this farce ? This 15 a pomnt wni.n we
must make because after all the coal in-
dustry, even the nationalised sector Jepends
very much on how the Congress Party 1s
orgamised It cannot be separated 1 am
sure after the 1972 elections or even be
fore that we shall see some of tho-e dis-
carded, discredited and defamed politicians
coming agan on the top in the ruling patty
and cccupving laler on after 1972 leading
positions 1n some¢ of the State Govern
ments  We have the spectacle of Guiarat

The other day Shrimati Indira Gandhi,
Prime Ministe: of the country and supreme
leader of the party went to Guparat and
made a speech T have carefully studied
the speech, there ue good pomnts in it and
there 1y also electioneering in it 1 can
undeistand elections and the need for mak-
ing election speeches but what about the
monopohst and pro-monopolist elements
being taken back into the Congizss(R)
agam ? 1 do not see any warning .rainst
this kind of thine Mr Om Mehta, I m
told, has got several lists in his pocset of
applicants of prodigal sons and daughters
seeking to 1eturn to the ruling party 1
should ask thim to throw away these lists
After all many of these people had left
with a view to staging almost something

like a political coup 1n the country The
coup having miserably f{ailed, now they
thought 1t would be wiser to get  hack
again  These Trojan horses of  Irdian
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counter-revolution and reaction should not

be gven shelter.

MR DEPUTY CHAIRMAN . You must
speak on the Bill which 1s about coal.

SHRI BHUPESH GUPTA I am haul-
ing them over the coal. Now, Sir, they
should not be taken back. these people
who sabotage My friend, Mr. Kalyan
Shankar Roy referred to their sabotage
Who does 1t? T ask vou, who does it?
Who are behind it? Who are pow able
to pressurise you for giving us articles 31(c)
in the Consutution (Twenty-fiftth Amend-
ment) Bill ? Even I have been approach-
ed by some people saymg: Why do you
not compromise on 1t 2 Otherwise, it wouid
be difficult to pass the Bill in Rajya Sabha
because it would not be supported by many
and if we are pressed then these people
would be agamst this Bill  This 15 going
You are, Sir, free from all  this

on.
tronble Now, we know 1t Therefore, I
have to bring it to your notice. This is

one of our functions What is the use of
bringing 1t to your notice after the mis-
chief is done? 1 see that some seminar
was held in Andhra Pradesh 1 have gone
through the speeches, Every speech was
m spirit and letter, as ¥ read ijt, in accord-
ance fully with the mandate of the electo-
rate and what the Congress Party jtself
has pledged at the time of the elections
All of them, Mr Chandrajeet Yadavy and
others who spoke, spoke on the lines on
which the elections had been fought and
won on the basis of the commitment that
had been made to the nation, but the
nightist elements are now charging, M:
Raghunatha Reddy.

Know it foi a fact that Mr, Raghunatha
Reddy 1s their target T have no fancy for
anv Congress Minister, whether he 15 Mr.
Mohan Kumaramangalam or Mr Raghu-
natha Reddy or Mr. Dixit or whether she
1s Mrs. Nandim Satpathy I have no
particular fascination, but 1t js a question
of principle  If I see that the Ministers
are trying (o wmplement the pledge given
to the nation, 1f T see that the Minsters
are trymg to implement some of the good
policies enunciated in Parliament and pro-
mised by Parliament to the nation and then
if § see that these people are beng sub-
1ected to McCarthyism and witchhunt by
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certain people, surely it is not a party
gquestion, In the national interest T have
to bring 1t to the notice of the House and
1 have no doubt about it

It ;s a scandalous thing that they are
doing those people who are conducting a
calculated witchbunt agamst Mr Raghu-
natha Reddv because he, having been put
mn chaige of the company law  affairs,
seems to have annoved some people. mono-
polists and others 1 can understand their
annoyance I can understand even theiwr
| attacks agamst hum, but I am surpnised
that Mr Paithasarathy, a member of the
Congress Paity, takes up the cudgels for
them and cariies on an attack agamnst hum
1 should like to know where Mr Partha-
sarathv belongs to  Does he belong to
the Syndicate unofficially ? Is he the Trojan
Horse of the right reaction 1n the Cqngress
Party or 1s he supposed to implement the
pledges which the Congress gave at the
tume of the election ? 1 ask this question
(Time-bell ringsy Do not ring the bell
Let me fimsh, because I will say some-
thing interesting and new  Therefore, this
thing should stop You know it very well
and you have been here with me. 1 never
make 1t a party 1ssue when a Minister goes
| wrong If Mr Mohan Kumaramangalam
goes wrong and he went wrong on the
mini-steel plant, our voice was raised here
tagainst 1t, irrespective of the fact that I
have been associated with him since my
student days That did not deter me Now,
again Mi. Raghunatha Reddy and others
of the Congress Party are being attacked
bv them for the Andhra Seminar. Now,
they are telling us that Mr Raghunatha
Reddy 1s Mr Brahmananda Reddy’s man.
some such story, It 1s cooked up, When
Mr Brahmananda Reddy was the Chief
Minister 1t was we who demanded the
resignation of Mr Brahmananda Reddy
many months ago You will remember 1it.
Now, suddenly they have taken a dislike
to Mr Brahmananda Reddy. Why should
they be accused of by you? Then, those
fallen. discredited and discarded men are
sought to be brought back These are the
dinty tactics which Mr. Nuyalingappa, Mr.
{ Atulya Ghosh and others introduced in
the Congress Party I say...

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
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qftqgs WA ® TSA  Wal (SHRI

OM MEHTA) . None of them is there.
They have all gone, Nobody 1s there

SHRi BHUPESH GUPTA - Sir, these
people now at the parliamentary level are
completely crestfallen Now they believe
in subiersion Much of their activity is
ouiside. You saw how the benches were
filled and then thev have refreated But
1 tell you. do not think that they have re-
treated They are entrenched in our social
Iife, they are entrenched in our economic
life and thev have even at this time con-
tacts i vour party. Today funds are
created with a view to carrying on the old
game under new ways, under new condi-
tions Therefore I say, nationalisation by
itself is not enough, much more should be
done, and conditions should be created in
Parliament and 1n the polity of the countiy.
in the administration and esneciallv in the
ruling party, to see that the forces that
stand foi progress and nationalisation ars
not weekened. They should not be allow-
ed to be ambushed and smashed all the
time as has been done 1n the case of
Mr. Raghunatha Reddy and others, The
Prime Minister should tell these people
that these who attack the people who stand
by the electoral mandate and who seek to
implement them openlv or below the belt.
they aie the saboteurs of the mandate of
the election That view should be taken
Mr., Om Mehta, I hope, has been good
enough to note down my friendly advice
in regard to this matter,

Sir, now I must sav that nationalisation
is good. But what about the bureaucrats ?
1 cannot understand why some of the
Ministers love the bureaucrats more than
they love their wives. [ do not know why
they are fond of the ICS bureaucrats
there ? They are absolutely a misfit
Their advice is not good I can tell Mr.
Mohan Kumaramangalam and others, “If
vycu like, you can write and hang in your
bed-room; ‘Never trust an ICS officer’.”
Take a paper,

SHRI OM MEHTA : I would like to
know why it should be written and hung
in the bed-room only.

[23 NOV. 1971}
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]  SHRI BHUPESH GUPTA: Bed-100m
1 say advisedly because the ICS fellow
may be sitting in vour smenz room There-
fore, that which 15 a private guidance for
in public exhibition.
That is what 1 say. And what is more,
the wife will also remember that. And
vou know very well that the wife is always
ia good guwide and perhaps she will also
{ remember the motto, and that i< in front
of her. Therefore, this is an, advice, If
vou like some other room, I have no
abjection.

Now, about the ICS people and others,
it is a rotten thing. 1 know for a fact
| that there are ICS and other officials 1n
| the Government of India who, of course.
always run down the Communists and the
leftists, and it is their pastime, profession
land hobby. Thot is their second natur:
But who does not know that they are tun-
ning down Prime Minister Indira Gandht
and some of the Ministers, making fun of
them And the ordinary officers of ¢
[TV, Class IT! and Class II. they cofo
tell their friends, and they come to krnowv
like that, It is happemung. They are try-
ing to persecute honest officers. That also
17 knew. 1t is goirg on, all over De.h
it is going on They know that it is rot
possible to do the frontal attack They
have resorted to this iind of subversion,
trying to persecute and harass good officers
and men, QGoverrment employees, whil2
trying to foster themselves. The 1CS co-
terie 1s responsibic for this. T say. the
Minister must tale note of it, and thev
should not be guided by these peopie, In
fact the ICS should be disbanded They
should be compul-orily retired. Why not
an amendment to the Constitution for the
retuemen., compuolsory retirement, of the
ICS officers be there ? Why should they
remain ? If the princes and the Maha-
rajahs can go, if the privy purces can go,
surely this horried legacy of th: British
rule. once called as ‘hept services’ by
Nehru can also g Why they are there.
T do not understand. That s a verv im-
portant point and I hape that the nationa-
lised sector would be left in the hands of
others,

vou should not be

M~ Kalyan Shankar Roy hag mad: a
suegestion. May 1 make a concrete sug-
gestion 7  Management should be  re-
organised, The traditional way of manag-
ing the nationalised sector shou'd be given
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{Shr1 Bhupesh Guplal
up Surely, you can prepare a hst of these
high officials who, under private owner-
ship were on the side of the monopolists
big business people and wers indulgipng 1n
anti labour activities helpme them make 1l
gotten money at the cost of the people
The names of thgse officers should be
easily available by the Mimister in consul
tation with the trade umion leaders and
their reoresentatives They should not be
kept 1 key posttions  Secondly, Sir, when
they are removed others from the bottom
should be taken 1n It 1s said that they
have no experience Mr Mohan Xumara-
mangalam dtd not have experience mn the
Cabmet It 13 good that they did not have
experience  If they can carry on nicely
with the Cabinet responsibilites without any
previous expertence, why can we not apply
this rule here also? Why should we go
after the so called expe 1ence ? They have
experience n thuggery  They have expe-
rience in fraud Thev have experience in
double book keeping  They have experi-
ence 1n cheating the Government They
have experience 1n helping accumulation
of wealth 1n a secret way  These are their
experiences  We do not want such people
Let these experiences 20 Let us  start
anew on a clean slate

MR DEPUTY CHAIRMAN That s
enough

SHRI BHUPESH GUPTA  Therefore,
I say labour also should change 1ts policy
The Industrial Policy should change 1
know that bigger things cannot be taken
up  Surely the Mimmster can within his
Timited sphere work out model labour
management pattern which will mspire
others  This sort of thing can be done

Sir, the key to democratisation 1s vigi
lance agamst those who try to subvert from
within after the whole administration  1s
taken over We should guard against
them
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Finally befoie T sit down only one
word  What has happened to my Press
Bill 7 Who is sabotagmg 1t ? It wag said
that the Press Bill would gome up during
this week I understand some editors
touts of the big money, met the Prime
Mimster and bwilt up pressure  They met
the Mumster Now we see no Bill 15 com-
g  Now my friend, Mr Mehta says that
the Bill will not be introduced All that
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[we have got Js a commmttee to discuss 1,
a sub commuttee of the Cabinet, which, 1
understand  Mr Dihshit will  also join,
These are not good things Yes what do
you want to say, Mr Knshan Kant?

MR DFPUTY CHAIRMAN Nothing
He says that you should conclude now

SHRI BHUPFSH GUPTA Am T wrong
Sir, I am an mfoimed man I tell you
Can any one here denv that what I am
saying 1s wrong ? Can they challenge what
T say 1 had even talked to the Prime
Mimister that thiy Bill should come 1
have written a letter ilso and m principle
1t was accepted But now they have
sabotaged 1t The Press Bill wanted the
press to be delinked from the 1ndustiial
houses ensurmng diffusion ot owrwrship It
1s a measure accordmng to the recommen
dations of the Press Commission which was
passed before the House in 1954

MR DEPUTY CHAIRMAN All right
Please ¢onclude

SHRI BHUPESH GUPTA What 15
happening to all of you when clendestine
forces are working 1n order to sabotage
whatever they can Today you are passing
| the Constitution (Amendment) Bill because
j the commitment 1s big and you cannot
get out of 1t

MR DEPUTY
Barbora

SHRI KRISHAN KANT (Haryana) :
| What about coal ?

[f MR DEPUTY CHAIRMAN He has
| already said about 1t

SHRI BHUPESH GUPTA Mr Krishan
Kant, you have not understood Coal does
not live outside their termtorv  But why
are vou opposing such things ? Why do
you not raise your voice agains* this ?

MR. DEPUTY CHAIRMAN Now
please sit down

SHRI BHUPESH GUPTA I say once
again nationghsation of the coa! industry
1s essential  Also the foregn oit mndustiy
should be nationalised at once Sir,
we are «lmost m a war situatioit The
counfry cannot be left in American hands
At the time of the Indo-Pakistan war 1n
1965, the Americans wanted to put pres-
sure on India through the oil concerns and

SABHA ]
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some of the o1l officials concerned later
on wrole 1n a book as to how the Ameri-
cans tried to sabotage the whole thing, put
pressure on India and weaken our defence
arrangements and so on I say, even if
vou do not nationalise, follow Mr Mohan
Kumaramangalam’s example in this matter,
that is. take over at least the management
of the -oreign oil concerns here and how
If you feel that we are in an emergency
situation the first economic step for the
sake of national defence should be the
take-over of the foreign o1l
Thank you.
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SHRI S MOHAN KUMARAMANGA-
LAM Mr Deputy Chauman first of all
1 would like to thank all the hon Members
who have supported the passing of this
Bill which, of course covers a very lumited
area indeed But the speeches m the debate
ranged over a very wide area from coal to
the press and everything possible that
could have been said about the Govern-
ments pohcy I am sure, you will excuse
me if 1 confine myself to the points that
have been raised regardmmg the provisions
of this Bill itself

Fi-stly the oniy real pomnt that  was
made about the Bill was in relation 10
section 17, that 1s to say the amendment
that we have proposed 1n clause 6 of the
Bil I think my friend Shri1 Sen Gupta
who raised 1t has not exactly followed what
1s meant here [he amendment to section
17 only mserts a new proviso which en
ables every person who claims to be an
mterested person whether such persons
has been admitted to be interested or not,
includine the verson referred to in the pre-
vious proviso which 35 already existing 1o
prefer claiam for compensation before the
Tribunal What we are doing 15 to widen
the night of a citizen to prefer a claim
That gives nobody anv right beyond that
of submitting a claim I think 1t is giving
any cilizen 1 any way affected by the
decision to take over any property under
this Bill to prefer a claim before the Tri-
bunal I would ask the House to support
it ag a reasonable provision to widen on
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in a proper scientific and rational manner
We have attempted to compel the mne
owners to amalgamate so as to ensure Ia-
tional and scientific exploitation But we
had no success 1n this field Therefore, it
became absolutely essential from the point
of view of preseivation of the Limited
coking coal reserves to see to 1t that they
are taken over The total coking coal
both prime and blendable, will not be more
than 4,000 million (onnes whereas a non-
coking coal will te about 100,000 muillion
tonnes Thus we can see that there 1S
substantia]l difference between the two
That 1s why we have taken over the coking
coal mines We have not nationalised
them 1mmediately because before that 15
done 1t 1s necessary to know what 1s the
value of the asset, of these munes on the
baswg of which we have to fix some reason-
able compensation As soon as we are
able to evaluate the assets of these mines
we wilk come to the next stage of fixing
the compensation rates and finally taking
ovel the admumistration of these mines So
far as the question of management 15 con
cerned T would like to assure the hon
Members that certamnly we shall see to 1t
that the most efficent management 1s p1oO-
vided for these munes At present, the
Custodian General of the Mines 1s one of
our most experienced officers 1n the field
of mimng engimeering and I must  also
mention 1n relation to what my friend Shri
Bhupesh Gupta has sa.d that eveiy IAS
and every ICS officer need not necessarily
be no good at 4 particulay job  One has
to see what that job 1s and what his quali
fications are for that particular job There
are many IAS officers who have gone mnto

the scope of rights of citizens who have | the Public sector and who have been suc

difficalties as a result of decision to take
over their property

Many remarks have been made about
the question of nationalisation of the cok
mg coal mmes T would defer my detailed
comments to the time when we have intro-
duced a Bill to replace the ordinance under
which we have taken over the manage-
ment  Perhaps m deference to what the
hon Members have said I would make one
or two observations [irstly, there s a
difference between coling coal mines and
non cokig coal mines So far as coking
coal mines are concerned I think well over
25 years ago the conclusion was reached
that these mines have not been exploited

| cessful
| been successful
| ing the proper person

There are some who have not
It 1s a questton of choos-
But, while on that
subject T mught ask him also one thing
because he has been talking so much and
for so long about the nationahsed segtor
Perhaps he can come over and help us just
as there are other people who have come
forward to help us hike Mr Tulpule who
has taken over a General Managcr — at
Durgapur  Perhaps Mr Bhupesh  Gupta
also can do that and help us

(Interruptions)

SHRI BHUPESH GUPTA  Sir, [ have
no ntenuons of this nature 1 1m not

’ prepaied Sn
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SHRI S. MOHAN KUMARAMANGA-
LAM: We nmever interrupt you. We
patiently listen to you. So, you also please
listen. So. Sir, it will be good if, instead
of throwing stones from that side, he can
come and take some responsibility in the
evening of his parliamentary career which,
T think, he has to cut short if he takes over
and does something useful in this respect
and we will welcome it. But, apart from
making a joke about it, quite seriously I
say that we do want to associate the
representatives of labour algo in the
administration of our public sector projects
and we would welcome their co-operation.
We know that without the whole-hearted
co-operation of the workers it is impossible
to run the public sector properly axd we
want it. But it is not enough if those who
are representatives of the workers just to
sit in judgment. It is necessary also for
them to show im a concrete form how they
can help as really their co-operation will
make a substantial difference to the work-
ing of these mines which is no small task,
as you all know. 214 coking coal mines
have been taken over at one stroke and
amalgamating them, re-structuring them
technologically, is going to be a very, very
biz iob and I warmly appieciate and ex-
press my appreciation for, the offer of co-
operation that is being made and 1 can as-
sure the hon. Members that we will do
our best in the matter.

Sir, there are one or two points that
have been raised and perhaps 1 will deal
with them.
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SHRI A. D. MANI (Madhya Pradesh) :
Sir, T want to raise one more point.

MR. DEPUTY CHAIRMAN : Mr. Mani,
. why do you want to interrupt him?

SHRI S. MOHAN KUMARAMANGA-

LAM : Sir, one is reecarding the point
made by my friend, Shri Mohan Lal
Gautam, regarding the control of coal

vrices. T do not think that i is really
going to take ns very far. We have got
adequate amomnt of coal so far as raisings
are concerned. The problem is really to
tackle transportation effectively and that is
a matter to which the Government is giving
its more serious attention at the moment
and we hope that within the next six
months we will be makine a decisive im-
provement in this field. It i1s not a ques-
tion of limitation on coal rai.ing, because

“
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our coal raisings have been as much as
we expect them to be. But it is more a
question of being able to see that the coal
reaches the consumer, whether in industry
o1 the domestic consumer and for that
purpose we aie doing our best to impiove
the position.

Then, so far as the question of the
private collieries which have not imple-
mented the recommendations of the Wage
Board is concerned, I may assure the hon
Members that all public sector organisa-
tions which are consumers of coal are
taking steps to sec that those who sell
them coal do implement the Wage Board
recommendations and it is a part of our
policy to ensure thut the workers do get
their just rights. But, I would also like
to mention that so far as the collieries ihat
have been taken over, the management of
which has been taken over by the Govern-
ment, under the recent Ordinance, are
concerned, we are doing our best to see
that the recommendations of the  Wage
Board are implemented and in respect of
the instances brought to the notice of this
House by my friend, Shri Kalyan Roy, we
will find out the extent to which the state-
ments in the allegations he has made are
correct and what the remedial steps are
that must be taken in order to see that the
wolkers get justice. We know, Sir, that
in the mining areas the workers have had
[a raw deal for many years and I would
' not say that about all companies, but there
J.¢ quite a substantial number of mine
. owners, who have (Jone injustice to the
workers and who were quite often claim-
ing to implement the Wage Board i1ecom-
mendations, but who, through the com-
mission agents and by other means, manag-
ed to take away a substantial slice cf the
wages that are due to the workers. But
I think the situation is far better now
though I do not say that it is perfect, But,
ceitainly I would say that thousands of
| workers who were not receiving the level
| of wages which they were entitled to under
i the Wage Board recc mmendations are to-
day receiving them  But, even then there
may tll be a few thousands who are not
receiving them. But, Sir, Rome was not
built in a day and we will try our best
and T think that the hon. Members will

appreciate the fact that we are trying out
best to see that justice is done to  the
workers,
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. S Mohan Kumaramangaiam] {

sir. T will conclude by saying that there
are -uggestions that have been made 1e-
pardimmg coal and now, there are s.ome
sugeestions, made by my learned friend,
Shr: Bhupesh Gupta, which are about
everything other than coal and I am not
concerned with those suggestions 1 think
those are not matters which really arise
in this discussion We will take them into
account when we take up the discussion of
the Bill to take ever the management of
the coal munes Then we may have a
full and thorough discnsston which, T am
sure, will be extremelv beneficial and of
great assistance to the Government

Thank you

MR DEPUTY CHAIRMAN Now I
will put the motion

The question 1s |

“That the Bill further to amend the,

Coal Bearing Areas (Acqusition  and

Development) Act, 1957, and to vahdate

certain acqusttions of land or rnights in

or over land under the said Act, as
passed by the Lok Sabha, be taken into
constderation

The motion was adopted.

MR. DEPUTY CHAIRMAN : We shall
now take up clause by clause consideration
of the Bill. (

Clauses 2 to 8 were added to the Bull.

Clause 1, the Enacting Formula and the
T tle nere addeq to the Bull,

SHRI S MOHAN KUMARAMANGA-
LAM Sir, I move

“That the Bill be passed”

The question was proposed.

SHRI A D MANI Sir, 1 would like
to seek clarification on one point In the
notification 1ssued there was some men-
tion about management compensation 1
am not a lawyver I want to understand
what this management compensation 1s.
This 1s a matter which 1s 1in the mterest
of the public,

MR DEPUTY
Villalan

SHRI THILLAI VILLALAN (Tamuil
Nadu) . 1 am taking this opportunity to
bning one point to the notice of the hon
Mimster, Mr Kumaramangalam 1 will
be very happy if the Bill is passed if
Clause 7 reads like this -

CHAIRMAN - Mr
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“After section 18 of the principal Act,
the following section shall be inserted,
namely ~—

‘18A Notwithstanding  anything
contamned 1n this Act, where any land
o1 any rights 1n or over land belong-
mg to a State Government (other
than the rights under a mumng lease
granted or deemed to have been grant-
ed by the State Government to any
person) vest in the Central Govern-
ment, under section 10 or m a Gov-
ernment Company under section 1lI,
the Central Government or the Com-
pany, das the case may be, may pav
to the State Government such sum of
money as would have been payable as
rovalty bv a lessee had such land or
rights been under a mning lease
granted by the State Goveinment’.”

Previous to the passing of this Bill there
18 no payment of rovalty to the State
Government<  But by this Bill 1t has been
provided that iovalty may be paid to the
State Government But, Sir, here the word
“may’” 1s put; ‘‘may” means “may not’
It should be “shall”. If the word “shall”
1s put, 1t will be very proper, and I will
be very happy in supporting this Bl
Therefore, T want to bring this thing to the
notice of the hon. Minister

MR DEPUTY CHAIRMAN: It is too
late  because we have already completed
clause by-clause consideratton. But it is
for the Miruster

SHRI LOKANATH MISRA (Orissa) :
Sir, I will take only one minute. On this
particular occaston, I would whole-hearted-
ly support Mr Villalan, that “may™ here
should meaw only “shall” and nothing else.
I cannul agree with you, Swr, that it 1s
too late  Nothing is too late. But 1f ac-
cording to your direction it is too late, I
would expect the hon Minister to give to
thts House an assurance that “may” would

be construed as *‘shall”, so far as the
transactions between the State Govern-
ments and the Central Government are

concerned <o that in every case royalty
would be paid to the State Governments
a> If the word “may” had already been
substituted by *shall”

SHRI S MOHAN KUMARAMANGA-
LAM 1 would speak very briefly So far
as management compensation 1s concerned,
I would request my friend Mr Mam to
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wait for the proper discussion on the Bill
for tuhing over the management of the
Cokine Coal Mine-. it is because it re-
quires a certain amount of explonation, and
| do not think this is the proper time to
launci nto that wide open ocean,

So far as the question of ‘may’ and ‘shall’
is concerned, I think both M. ‘Thillai
Villalon as well as my friend Mr. Lokanath
Misra are aware of the fact that i the
context of the Section it will be a matter
tor the court., before which Mr, Misra 15
always bowing his head, to decide whether
‘may’ is ‘shall’ or not. I leave it now to
be argued in another place, or to get some
lawyers to arzue it. 1 do not enter into
an argument with him. I can only say
that t“e iniention of the Government
certainly to see to it that the State Govern-
ments do not suffer as a result of a take-
over o! this character. It 15 the Central
Government that has introduced this new
Section 18A into the Act by virtue of this
Clause 7 and 1 am sure the hon. Members
will appreciate that we have not introduc-
ed it for the sake of the words contained
therein but to see that the State Govern-
ments’ interests do not sufler.

1>

ME  DEPUTY CHAIRMAN
question is :

“That the Bill be passed.”

The monon was adopted.

The

THE PREVENTION OF INSULTS TO
NATIONAL TIONOUR BILL, 1971

THE DEPUTY MINISTER
MINISTRY OF HOME
Tg waArTq o IIHAT
(SHRT F. H MOHSIN) : Sir, I move that
thz Bill to prevent insults to national
honoui. as passed by the Lok Sabha, be
taken mto consideration,

Su. [ do not think 1t is necessaiy for

AFFAIRS/
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I listurbance of public order but also as
threats to our national honour We do not
have at pre ent any Central law to deal
pvith such overt acts involving insult to our
national symbols and they are the National
Flag. the Constitution and the WNational
Anthem Only in Tamil Nadu there is an
Act called the Prevention of Insult to
National Honow Act, 1957 which deals
with such matters It s necessarv that
there should be a Central law on this sub-
ject on similar lines. We have theiefore
brought this Bill before the House,

Sir. Clause of this Bill seeks to lay
down punishment for those who in a public
place burn, mutilate, defile, etc. the
National Flag or the Constitution

"

Similarly, Clause 3 seeks to lay down
Ipunishment fo1 persons who ntentionally
i prevent the singing of the National Anthem

cause disturbance to the singing of the
N‘.nonal Anthem 1 an assembly engaged
In such singing We have to do everything
to guard against all threats to our national
honour, severeianty and integrity, whether
such threats emanate from outside or from
some within the country. In this critical
hour when serious threats are being held
out by the militarv rulers of Pakistan, it is
all the more necessary that we must pre-
vent the occurrence of even minor instances
[ThE VICE-C HAIRMAN (SHRI  RAJEN-
DRA PraTaP  SINHA) 1n  the Chair}
which may give the impression that we ate
all not united to guard our sovereignty and
freedom and T have no doubt that this
House will give its wholehearted approval
to this Bill

The question was proposed.

SHRI BHUPFSH GUPTA (West
| Bengal) - Sir, we are all for respect of the
‘Nanonal Flag We are all for showing
due respect to all the symbols of our pat-
niotic tradition, whatever may be our party

me to give any detailed explanation as far affillattons But this Bill seems to be crea-
as this Bill 1s concerned because, on numer- | ting a little confusion It says ... brings
ous occasions, this Hou.e 2. well as the | 'nto contempt (whether by words. either
other House have expressed concern and | spoken o1 written, or by acts) the Indian
1ndxgmnon at the instances involving deli- Nanonal Flag o: the Constitutionn of India
~erate disrespect for our national symbols | or any part thereof,... ” Should the
Elements like the Naxalites, who have no National Flag be put ifl the same category
faith n democracy and who want to des- ‘ as the Constitution of India ® T am raising
tioy everything on which rests our national | this point.
consciousness, have been indulging in such| Then. Sir. you will find “Comments
instances in an organised manner. Such ! expressing disapprobation or criticism of
instances are serious mot only to occasion the Constitution or of the Indian Natiomal



